
No. 158/Rules/DHC        Dated: 6th

 
 July, 2006 

In exercise of the rule making power under Part X of the Code of Civil Procedure, 

1908 (5 of 1908) and clause (d) of sub-section (2) of Section 89 of the said Code and all 

other powers enabling it in this behalf, the High Court of Delhi hereby makes the 

following amendment in Rule 1 of the Mediation and Conciliation Rules, 2004, which 

were notified vide Notification No.171/Rules/DHC dated 11th August, 2005, in Delhi 

Gazette Extraordinary Part IV No.120 (N.C.T.D No.478) dated 11th August, 2005. In 

Rule 1 after title the following be added :- 

 

“The Rules will apply to all mediation and conciliation 
connected with any suit or other proceeding pending in the 
High Court of Delhi or in any court subordinate to the 
High Court of Delhi. The mediation in respect of any suit 
or proceeding pending before the High Court of Delhi or 
any other Court or Tribunal may be referred to the Delhi 
High Court Mediation & Conciliation Centre or any other 
Mediation Centre set up by Legal Services Authorities. 
Upon such a reference being made to Delhi High Court 
Mediation & Conciliation Centre, the same will be 
governed by the Charter of the Delhi High Court 
Mediation & Conciliation Centre and to those mediation 
proceedings, the present Rules will apply mutatis 
mutandi.” 
 

 
BY ORDER OF THE COURT 

 
        Sd/-  

        (A.K. PATHAK) 
   REGISTRAR GENERAL  

 
 


